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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 331/2024
Yogesh Kumar Applicant

Versus

Union of India & Ors. Respondent(s)

RESPONSE ON BEHALF OF RESPONDENT NO 2, 3, 6, AND 7 IN
COMPLIANCE WITH ORDER DATED 2.07.2024.

1. This original applicant O.A No 331/2024, emphasises the concerns
raised regarding illegal permanent constructions, including walls
and roads, inside the Okhla Bird Sanctuary. These constructions,
involving the use of brick and mortar, are argued to disturb the
ecological balance of the area. The sanctuary, situated on the
floodplains of the Yamuna River, prohibits such permanent
structures. Additionally, the applicant's counsel highlighted that
road construction within the sanctuary will harm the green cover,
which is also impermissible.

2. It is expedient to mention that the Okhla Bird Sanctuary, covering
about 4 kilometres, is located at the entrance of Noida, Uttar
Pradesh (GPS: 28°33'4.98"N, 77°19'6.36"E). Situated where the
Yamuna River flows from Delhi into Uttar Pradesh, its key feature
is a large lake formed by a dam between Okhla village (west) and
Gautam Buddha Nagar (east). Established by a government order
on 08-05-1990, its boundaries are as follows:




3.
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It is prudent to submit that the Uttar Pradesh government
declared 400 hectares as a bird sanctuary under the Indian
Wildlife Protection Act, 1972, via notification on 08-05-1990, with
273 hectares submerged and 127 hectares as dense Patera and
Beed. The Government of India, through a gazette on 19-08-2015,
designated a 100-meter buffer zone around the sanctuary (and
1.27 km from Delhi’s northern boundary) as an ecologically
sensitive zone. Okhla Bird Sanctuary hosts diverse bird species
from wetlands, grasslands, and bushes, serving as a habitat and
breeding ground for many local birds.

True copy of the notification dated 19.05.2015 is attached as
ANNEXURE R1.
4,

It is most respectfully submitted that, the Wildlife Institute of
India, Dehradun, formulated a management plan covering the
period from 2011 to 2022. Following this, the current
management plan for the Okhla Bird Sanctuary (2022-23 to 2031-
32) was prepared. Notably, pages 60 and 61 of this plan clearly
state that the ownership of the sanctuary's land rests with the
Uttar Pradesh Irrigation Department. The repair of the approach
road and the construction of a separate corridor for accessing the
crematorium are included in the management plan.

True copy of the management plan and budget provision is
attached herein as ANNEXURE R2.

It is humbly submitted that, vide letter No. 2976/H.V.K/Anumati
dated 09.06.2023, issued by the Executive Engineer, Head Works
Section, Agra Canal, Okhla, New Delhi-25, to the Divisional Forest
Officer, Gautam Buddha Nagar, permission was sought to repair
the right and left afflux bunds near the Yamuna at Okhla Barrage.
These bunds are in poor condition and pose a risk during floods.
The proposed work includes reinforcing the bunds and repairing
the dams and roads to prevent potential loss of life and property.
True copy of the vide letter No. 2976/H.V.K/Anumati dated
09.06.2023 is attached herein as ANNEXURE R3.

. It is important to mention that the Regional Forest Officer was

directed to conduct an immediate field inspection and provide a
report regarding the repair of the right and left Afflux Bunds.
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6. It is important to mention that the Regional Forest Officer was
directed to conduct an immediate field inspection and provide a
report regarding the repair of the right and left Afflux Bunds.
Subsequently, through letter no. 142/23-1 dated 27.06.23, a
report was submitted, stating that:

The Bunds serve multiple purposes, including controlling the
spread of the Yamuna River, facilitating the swift operation of the
barrage gates, ensuring the rapid delivery of materials and labor
to sensitive areas during emergencies, and enabling the
movement of the general public. In the event of a sudden
mechanical failure in the barrage, the Bunds also play a crucial
role in delivering machinery - for repairs.
True copy of letter no 142/23-1 dated 27.6.2023, is annexed
herein as ANNEXURE 4.

7. Itis important to note that permission or intervention was sought
for the right Afflux Bund, which is not part of the working
management plan. Furthermore, the Irrigation Department
initiated interlocking construction work at the Shamshan Ghat,
which is included in the management plan, however, no formal
permission was obtained for this. Therefore, the work was
subsequently halted and dismantled. :

True copy of the photographs showing the halted work given as
ANNEXURE RS5.

True copy of letter dated 7.7.23 is attached herein as ANNEXURE
R6.

8. It is alleged that certain structures, referred to as huts, have been
made within the premises of the Okhla Bird Sanctuary. It is
respectfully submitted that these constructions are strictly

temporary in nature, using prefabricated technique.
‘ J&%

THROUGH
BHANWAR PAL SINGH JADON

STANDING COUNSEL OF STATE OF U.P
NATIONAL GREEN TRIBUNAL

DATE: 14.09.2024
PLACE: New Delhi
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 331/2024

Yogesh Kumar Applicant

Versus

Union of India & Ors. Respondent(s)

| Pramod Kumar, aged about 59 years, s/o Late Shri Padam Dhar
Shrivastava is presently posted Divisional Forest Officer having an office
at E-1, Sector-1, Gautam Buddha Nagar, Noida.

1. That | am posted as stated above and well conversant with the
facts of the present case and as such competent to swear this
affidavit before this Tribunal.

2. That the deponent is authorized by Respondents No. 2, 3, and 6,
to file the present response. :

3. That the accompanying response has been drafted by our
counsel upon my instructions.

4. That the contents of the accompanying response are
true and correct and the knowledge has been derived from official
records and nothing material has been concealed therefrom.

N

DEP\E)/NENT
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VERIFICATION

Verifiedat _ onthis___ day of September, 2024, that the contents of
the above affidavit from paragraphs 1 to 8 are believed to be true and correct to the

best of my knowledge and belief. No part of it is false and nothing material has been

conccaled theretrom.

/@ | B N
nﬁ:‘”/ % ‘ . DEPONENT
;‘Of' \cjﬁ,\;% 'S "\
EN - TESTED

w i | el ~ Naveen Chandra Sharma
: Advocate Notary
Dadri Noida (G.B. NcgarF)

J 4 SEP s
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AT Ho Elo Tao-33004/99 ' REGD. NO. D. L.-33004/99

d Cl oh1 SIS
Che Gazette of India

EXTRAORDINARY
I ||—@UE 3—3IU-WUE (ji)
PART II—Section 3—Sub-section (ii)
iR | YRty

PUBLISHED BY AUTHORITY

9. 1761] =% faeetlt, Fuaw, 3vm 19, 2015/9M€0T 26, 1937
No. 1761] NEW DELHI, WEDNESDAY, AUGUST 19, 2015 /SRAVANA 26, 1937

TN A 3R (AT TRadd 7y

srfergEaT
¢ faweft, 19 sre |, 2015

FHT. 2262 (37).- AT FIFIX & AT, a9 3 FAarg IRad= G=rad it ferge==r . Fr.31. 2499(37)
g 24 fAdeR, 2014, ST AT & TSTIF, JGTLTION, AT 11, @< 3, IT€E (i) § Ueg qoiem= sgar, Reeft si
I 9= TS | et geft ey F =y o arRRafE g9 s ST w1 F g, s srfdgear gwiia
&t % off, Sad 37 aft et &, S sed ywiiag g & graar i, 99 @@ ¥, Sesr 9 § oo §
FETIT & & 36 SfAg=AT 7wt Sear F Suersey 737 & 7% off, w16 &7 A 79rfy F oF andv ok gara 77 U
T

31X, I SFTAGEAT FT sfqfase FTT arer ToraA Fit wfdwT arde 24 ez, 2014 F7 ST T ITAEE FT 4T
LRI

3T, Wmﬁawwﬁw$wafr Hﬁﬂ%ﬁamwmﬁwmwﬁwwm
AR & T =T g

I, T AT A@AT Geft THAR0T TSI T ToqET 96 87 U qaiegd § g a1 78¢
TCET TSTETAT ASFET Qoo 1(TAHTE) FT el § i I T3 o F g397 7T g,
3 sfrEaT Teft srsgTeor $ HTd ReTe §-
ST ANITCF FiT Ieadl FHAT e 7 iR Ar@ar 7T Fe; TAT % FeT 7 Reeft Arwer der sqd o ¥ e
F G T FAIROT | TG FAT g fhg T ACF F FATE 3T F forg A yaor 8 2

ZfoT; SrEaT 93w, T8 9y, Wwﬁ(ﬁnﬁﬁ%ﬁsﬁ?mﬁaﬁwﬁ)ﬁ?m@vmﬁﬁmﬁﬁmm
a3 § | et T e arg g

3555 Gl/2015 (1)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i1)]

T& : AT TATE g QAT HHT F7 REi #3767 § | 97 Y97 SU Uh qede g ST Aserd F S F 5 F qae F e
FAT g | A 2.5 THerrfiex a1 § 3% T8 ST 8% & &7 § a7 Sran §

afeH ;T HIT g FieaHt d9T FT FHiT ST § | 57 98 B G ST g X W UF S g S
fRarsTaT g |

3T srEer veft sty B v ¥ 93 gedr ¥ ST gfert & srare %wﬁww%aﬁiwﬁam

et aferdt (eersr 6,000 widrt £t 324 yofaan) @1 @fédt & o geitag B T 2 ) 57 v § e
aTer Hgeayol qierdt § SIHe, g, 39, ST, &, Foq@ e s §

AR AT F AR AR F & a7 I8+ giarat it @i yorfaat % war &1 ga F3a7 3 sqw QA w7 9T
SHF THTALIT T TIETOT AT TRIET AFTF ¢

SR et weft srwareoa & Et, wfesst i ferft drar & ot dex o ¥ a7 77 o sl ST ¥ 1.27 fenfe v
& T qrifeafasvT i< wataw it gfte § mifafas 934 S % &7 93f@ra 0 g #@T sraegs 2 a7 £ 6k
o, afe=sft o =ferft i & us freidTe & & oftax o et weft srvraog Y efarft frar & 1.27 feefiex
& o AT AT @A FIEAFATAL HT TAVY FLAT AFTLAF BT 9T § |

A, o, T AR, T (FEn) R, 1986 F 7w 5 ¥ sutaw (3) ¥ ary ufeq wafawor (gemm)
arfarferemT, 1986 (1986 T 29) #T =T 3 Ft ITLT (1), TULT (2) F @= (v) 3 @ (xiv) 3T IT8TRT (3) T Y&
IR T TR F3 gU, IR TR Tsg # i@ gaft srwamcoy & goff, ufdwsft siw aferft Simr & o drex as ¥ &5
T ST AT TSYTAT 797 &7 Roett &1 Seadt fq7 & 1.27 ferdiex a5 ¥ &7 #ir srgar veft siyarog aikafas
Sl S o w9 H srfagfa w3 g, Srawr faw R g, aufq -

1. aiifRafis qadt s w1 e s sedt diri--(1) srgar Tt sy B I TS F ATTH §F 7K
ﬁﬁﬁw@wwﬁm%%a@waﬁﬁ%ﬁﬁiﬁaq127%%&@%@&%&31?%%@1?%

(2) wrifRetes Fa<t S &7 & o, arewdt i sfaoft dfiar & & fiex o5 @ix drae vaft sroo 7 s

T & STUAET weTE a9 L 99 F AR a% 1.27 FEre] a9 I IR % 1w gg TR ey $ik T
TSTTAT T & fewett & eferoft goff forer oo Sher gam g

(3) @ TElt STHFTIOT F AT AL FT AT AT T SO 61 A 2 ATg=AT F SuTey 1 F w7 F gow

gl
(4) wTRTRafas @9t 9 &7 aredy Fw F Fgeaqor fagat ﬁmmwﬁﬁwwaﬁw‘%wa

IIEY 2 F &) H a9 8 |
(5)W&ﬁaﬁaﬁﬁﬁeﬁ?%WW?@WQ@%HW@%%&T&‘T%@%W@W%ﬁ?%&ﬁﬂt%ﬂ%ﬁﬂr

ST % 9T IuTEd 1l % w9 § Iurag £

g ST 3 TR R T A B ST s W # T 5T ETRT gt i S 3 e g |

2. grftfeatas €adt 9 & fore si=fos wgrisHT - (1) 969f3w 57 aFR mRRaf@s 938 s F gardt

TEET & TS & (1T T HATGGAAT § TTIF § T T GT0T T a7 99 F Hrax ey a0t s o g4
ToF fAwrtt § qxrel & si=fors agrismT G2 SE0 a9 S 6 9ea) Y29 / TS TereTe 57 8 et ¥ gery

AT gRT SrgwTfee gt srafe -
(i) &, agTawor i a7 g gae+ ;
(if) IR wer AT fewe T gier ;
(iii) «rg<t smaT fawre

(iv) Tde ;

(v) aToT yEgT 3% fawre

7
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- [ 1—EvE 3(ii)] TRA T TSI STATYRIT . 3

(vi) =TS 3= aTe Mg

(vil) 16 AT fsmmr a1 = e fretor R

(viii) ¥-Tere; 3

(ix) ST9eT Yae |

(x) I TR FUT = 1€/ Reeft yguor i 1< |

(Z)WWWW%W,WWW%WW,aﬂ?ﬂg&ﬁf%qﬁm,wéw
Wm,aww’*a—mWﬁﬁWwWWﬁmeﬁmwﬁ&aﬁﬁaﬁim%@m
gt SR e 3 Fit sragaear § F R sudy sl |

(3)3ﬁ?ﬁiﬁmmﬁﬁamaﬁtwﬁa%ﬁaﬁerﬁ,mﬁwaﬁaﬁ,aﬁﬁ%maﬁtw,mﬁ
A aTTaTT &, ¥, s st AT s st s 9y Ryfeg vt |

(4) ST wETHIST & Q@ ST sl R S BT AT AT U S BT AR 4 3 R el
w9 (2) # fafAfds wrfwart & Rftaea % fog Rffis o ) ’

(5) T I AT ST WIEEX AISTAT ey fAehrer Aoret 3 arer amer grarreay iy |

S.Wmm%qﬁﬁm-mwwaﬁw%mﬁﬁqWM%ﬁtﬁwﬁ%ﬁ
IUTT HGM, T - g ,

(1)§-wﬁw—w&waﬁa‘rﬁﬁaﬁ,wmé?,ff&éﬁ,msﬁtnﬁw%m?%ﬁqﬁ%a
qﬁwﬁwwﬁvmmﬁwﬁaﬁ?mﬁrﬁwmmﬁ%ﬁ?@awmﬁ%%ﬁﬁ%mm:

wig wTRIR AT dadt S % $fiaw R gt % dulads #7 arfied affy £ RrerRet o s T g
Wﬁmm%mmswﬁﬁwm%ﬁqaﬁtwwﬁv4ﬁwﬁ%ﬁw(2)%mﬁ?
%ﬁﬁﬁwmmﬁwﬁ@ﬂz?ﬁmWﬁ%WwﬁmmW,wﬁa

(i) g&T 59 fafaw; =ik

(ii) ST ST H=aT:

T TR Ht S 35 oot & ewer g aveft Pl Af 7 ge o e g At Al
waﬁarﬁrmm%wmmamﬁqmmﬁmmaﬁrmgﬁ%gmﬁm,a?rsﬁtm
TREdT JATe & Fey ahTC BT g BT s _ ‘

TG 7 T F gaied 7R gar # Bl off gor § 9fY S # aftads Rare 5w 97 87 ¥ sl sudfe
AT gl FoRAT AT |

(Z)W—-Wﬁﬁwﬁ%ﬁﬁaﬁ%%ﬁwqﬁzﬁﬁ%ﬁwmm,mﬁ:n

(i) aiRfeafas wa<t s & sftax @oft Ju wdfeq frmrarat a1 Rewm wer Rt &1 e
TR R wie, R @k aRfefs Sem qar ol IS S it FgT ewar w
mmﬁaa&mwﬁéﬁ@uﬁﬁwmwm,waﬁtaﬁwaﬁiww,w
WWWWW&%W%W@W;

(i) rfefRarfaes wadt e # Feft ot e ¥ wfRmtor oY wiegd 7 2
(iii)wmwwm%qwﬁwﬁﬂmmw_%ﬁﬁmsﬁwﬁw
. Wﬁ%ﬁmamwﬁﬁwﬁﬁﬁ%wﬁsr%mmwwmﬁﬁvmmwmmﬁm
SITEAIT |

(3)Wm-mﬁmﬁwwﬁwﬁwﬁmwwm
ﬁaﬁqﬁmﬁmm;mﬁsﬁqw%mmaﬁ,mﬁm,ww, ALAT, "TET AR, S9T, THIT,
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T, 0T, AR, @ET WeMl Afe ST AR R ST TS GXHTT ST ST 3K G9RY ¥ o =9
siferEeT ¥ weRTer i AT & ag W % S ST ST AT i Tt AT S HErE ST FT A AT

(4) %aﬁ*q{qw-Wﬁwmmaﬁf&mwﬁﬂm@awmmv%ﬁwﬁw,?ﬂ?g(';@m
fRrerTeoT s fosron) arferfas, 1981 (1981 F7 14) % Iuse & srqee, TifRafas Fadt e #, eafe wguor & A=
¥ fory wrtedt® gt o fRffaw Y =T w3 arar TTiesmr g |

(5) AT TGN - TATET AT AT 7 =7 FAHTT I TR a1 oo & faeett FTHre, a1y (g0
fraroor d feer) srffEem, 1981 ¥ swdet & amar, ariifafas gadt S #, &g wguw & fEEe % o
artedts fagia o fffes i e 5 areT TTiassor g |

(6) =faTat & e (- wifiRafs g9dt S # Su=Tia afgemd So 7 Rearar s (g faTor qur
forron) srfarfae, 1974 (1974 %7 6) % TSl & AT T |

(7) 3 SrafAre - (1) 31 srafdrg &7 e Farga fFa sre-

(i) TR F3ET S & 31 e FT FTe ST 0 Ao Geea AR €, F1.37. 908(3N) ariw
25 firdaz, 2000 g7 =T TR FIRT THIAT AdTiors S aqfrg (vaer i gomer) fam, 2000 F suaet &
AT T ST,

(ii)mﬁqqﬂwﬁﬁﬁwﬁﬁm%ﬁwﬁwmﬁmwﬁﬁ%m%mww
FET '

(iif) S frefraofir arreft Ay sfeaTe: @Te ST a7 FH Gt F AT F A b oRIT ST

(iv) srFTatae areft &1 foee et wafawfr wiea G d g

(8) S Fxfarea srafave. mRRafIEr T3 S # S Fxfiar sfarg &1 Fver 9 F oo § 9 R

¥ TepTelE qaTe ) A HATAT ERT GHNOT  ATHEEAT . HLA630(3N) qTLr@ 20 TS, 1998 Sta fHfear
srafare (vee o garer) g, 1998 & Iude! & Fqar a1 e |

(9) T afEe - aiEed &t arg aRfEfeEr s F aage AR g ek o 6y § siefes
Wﬁﬁ@wwﬁaaﬁ]ﬁa%w@ﬁ@mma?ﬁaﬁﬁ*Hawluﬁl%‘.équ‘@ﬁ\%ﬁTW
TRONTET TSATAT 5T &7 I G2 AH F WA ATFAHRL G SIgATed (3 S q, FAHIed arfd a=a
wfafafaet &1 e fgat e Bffgt F smar arfe 73 |

(10) 3raR® T4 418d YTl

(1) arf @ & SOF A AT ARS FeT FT SRR AT RS
(11) o= fy & A FEA1 H T TS DI He XEH Bl ggTdl <

(iii) fo oiR < ¥ yore URIE B YA Y@ B oTT qgTaT A1 ae & W B e A
FTT & FaH SYIRT BT FerdT &1, AR

(iv) ulerdi & warll 99 & SR (16 Saqa] & 15 A1) TS T Bl Ufafg S 9T 0d o
wef) e faRa e @ ST & dreaned e | ' :
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4. grifeafadt @94t st & wfafva i fafafa e s amr Sy Rt 838 s & aeft srdesarat
AT TATHT T (HReA0T) AT, 1986 (1986 7 25) F Suaent F @ g o 3 & 7 arooft § ARl
{fe & fafafag g s, srafq -

it
. [ERIES LS ﬁwﬂmﬁ
(1) (2) (3)
yfafirg ey
1. | aroiSas @ e, TR 1 @E | (F) 7Y @9 (7 R 98 @), Teus i @erat S} ITE
R ITHT dre T ghrEAT qied # gEEAl awataE e Al A oae
' sTaeIFaTst § feary wiafag 2R
(@) @ AT, HHATT SEAH AT # @ arfer
(Fafaer) €. 1995 FT 202 &7, Merad Rrgerre a7
ARG @3FR & 710§ ARy arie 4.8.2006 3k Rz
Tt (F1) §. 2012 &7 435 a7 FELIT AT AT
W%Wﬁm@21042014%m&qmﬂ%
AR | FHAT i |
2 T et T T qIRRfTs g3t = & faw 75 a1 R s @ &
AT srqeTa 7t g |
3. ST AT AT AT T I eafq qguer | g At & srga wiofvg (st swefea F fram) |
FTRA FCT T IAFT T 2947
4 foref aREseny wardt &1 Swanr | @y ffert ¥ e afefg (e swefaa F Rem) |
T I .
5 aﬁw@zﬁﬁ&&ﬁﬁﬁ grifRafas @3 S & sfiax U aiftsas geat sk
TTIAT RETET & T TIHT T ST 7Y faaT ST |

ST @HET F7 arforfoas suanr | @y fafeet & srgame wfafig (smrer sefag ¥ fam) |

TC g5d o fagra qfeomt i | @y fafer 3 e sfafvg (smra swefaa ¥ fRam) |

EEIERRCIELIE IR T
8. T HT5 SR & fHerer | ary et F agar sfafig (s swefie ¥ fem) |
9. gfawtor ey ariRfRerfas 53 S & oftax Gt o were =7
g i srgeTa AE T st Rarer s arriet
& sraTEfiT SraegwaTel  NreE ovnta 4w "war 24 #i)
He gegT 28 raraery o aftaferg 2
10. TR 397F &7 Iq9hT w%@ﬁ%m%(mwm@a$ﬁw)

11, | TR ST (A6 a1 wadt a7 F | RRaRs €38 &y ¥ equaia afkai #@x am
JTETRE  afgats R S | srafiret & e sRifg £
SqRrst 7 AT

[EIERICCRERIET I

12. | 3ET g (F) TS THR T TerT ITRFEET 6 GF srgaty ¥ &y o,
FLHT AT Trored AT At s 9% et i wers 787 anft
(@) g&t &t Fer$ gafad wg a1 TSy FfAHET 9T Iuw
srefi &eTq T A % Suaet F sgee Rfathe 2t

13. FIY yorrferat § smyer afigdT ar faferat & srefier fafRafaa g

14, | TV Srer Femer e i | () sfiy F srfeninht 3 areafas 0 o oo @9q ¥ frg
L Wik ST T fsehdor (Fagl SR SFAT STer) ST g |
(@) A, arioas I & Ry aagt @R gfine
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S w7 A ¥ foay @efie RfRgms wfeer o
lﬁ%ﬁmﬁ%@jﬁ fras st faaw ofoma & =g
ﬁw&wﬁ?ﬁ‘%ﬁil

| (1) FEET AT A HT (7T SIS Aol g |

(%) ST o TGWr AT YU, Foresh sfavia FY o7 §, &1 UHh
F forg &t 3T o SITaaT |

15, | ITHTAE S« FETET 97 wagt &7 7 | Su=Ta ST & TUAST F ATl AT ST i
TRy afEets @ e T X 3 Iufirse &7 Myew F forw e fBfaawt &1
T 33T ST |
16, | =@ FaEel o AR A 7 | qrd wael wF SiedTed 47 |
gffaeio
17. | gredt 3% @t F e afw)y | o fafiat s e e g
H g€ AT
18. | =TT @S F AT FA7 MR | I 9FTETor gHTETT ReTr SR SgAEHIr IUT 9T A
Ig Gge FCAT TIT A% & FT | TTAR G |
19. | U ¥ F1fRE araETd w1 EEas | @6 BEE F srefiw arfrias yaee F for Rt
BT | arfifRafds w3t sim & oftae afa &= a7 A7 g
S &1 T FAT |
20. fareft wemfaat it ag== ar faferat oz si=fors Hglqmril%ST%ﬁ?ﬁﬁ?Tﬁ?f‘gr?H
01, | TdeA ¥ gafdg framererry S& T | arg Bt F st fafagfia g
TG AT AT FIRT ST &
F FUT T TEAT S TRy
FAT
0o | TETET TTEl 3} ALY gt & gvawr |« fafaat & srefiw Attt g
s | BIeel ST AT % (e qRer | A et F we et o
7 T F9mET
24, | ATOITSEF ATEAGIE SR BT ] fafaat & aefier fRffafaa gir
o5 | SEEE B @y fafaat & erefimr g fag g
op. | HMARE 3R qr8Y UHIY ()u—c{mﬁxﬁwzﬁaﬁvﬁféﬁaﬁﬁzﬁww
SIINT =T AT |
(@) <X I & SRE ARGl & aT8d YB1eT BT A9
@G BT gl T |
(1) Ta 3R 1T H USRI WiEe bl <YAaH /T B
oy wadl & AW @ 9T H S & =EaH SuAnT
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Annexure A

Map of Eco-Sensitive Zone boundary together with its latitudes and longitude of extremes and extent.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 19th August, 2015

S.0. 2262(E).-Whereas, a draft notification, for declaration of Eco-sensitive Zone (ESZ) around Okhla Bird
Sanctuary in the National Capital Territory of Delhi and the State of Uttar Pradesh was published in the Gazette of India,
Extraordinary, Part II, Section 3, Sub-section (ii) vide notification of the Government of India in the Ministry of
Environment, Forest and Climate Change number S.0. 2499 (E), dated the 24™ September, 2014, inviting objections
and suggestions from all persons likely to be affected thereby within a period of sixty days from the date on which

copies of the Gazette containing the said notification were made available to the public;

And whereas, copies of the Gazette containing the said notification were made available to the public on 24th
September, 2014;

And whereas, all objections and suggestions received from all persons and stakeholders in response to the draft
notification have been duly considered by the Central Government;

And whereas, the Central Government considers that the Okhla Bird Sanctuary is located in the National
Capital Region (NCR) at the point where the river Yamuna leaves the territory of the National Capital Territory of Delhi
and enters the State of Uttar Pradesh;

And whereas, the boundaries of Okhla Bird Sanctuary are as follows:-

North: The Okhla Weir and Okhla Weir Bund forms the Northern boundary of the Sanctuary; River Yamuna
and Hindon Cut enter the sanctuary from the section close to Delhi Noida Direct flyover but there is no entry to
the flyover from this side;

South: The Okhla barrage Tie Bund, Amrapali Marg (a road that connects Delhi and Noida) and Shahdara
drains forms the Southern boundary, and most of this boundary is fenced;

East:  Left afflux bund forms the Eastern boundary. The left afflux Bund is the dyke that prevents water from
entering the nearby areas, and it is 2.5 kilometers long and is used as a road;

West:  The right Marginal Bund forms the western boundary of the sanctuary and this bund is protected partly
by a fence and partly by a wall;

And whereas, the Okhla Bird Sanctuary is known for its aquatic habitat of large number and variety of
migratory and resident birds (about 324 species of about 6000 birds) have been listed during winters and the important
birds that visit the sanctuary includes different species of Cormorants, Herons, Egrets, Darter, Koot, Ducks, etc.;

And whereas, it is necessary to conserve and protect the area around the sanctuary and to propagate
improvement of and develop the different species of birds therein and its environment;

And whereas, it has become necessary to conserve and protect the area up to one hundred meter from the
eastern, western and southern boundary and up to 1.27 kilometers from the northern boundary of the Okhla Bird
Sanctuary as an Eco-sensitive Zone from ecological and environmental point of view and to prohibit any commercial
mining activities within one kilometer area from the eastern, western and southern boundary and within 1.27 kilometers
area from the northern boundary of the Okhla Bird Sanctuary.

Now, therefore, in exercise of the powers conferred by sub-section (1) read with clause (v) and clause (xiv) of
sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-
rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area up to one
hundred meter from the eastern, western and southern boundary and an area up to 1.27 kilometers from the northern
boundary of the Okhla Bird Sanctuary in the State of Uttar Pradesh and the National Capital Territory of Delhi, as Okhla
Bird Sanctuary Eco-sensitive Zone (hereinafter called as the Eco-sensitive Zone), details of which are as under, namely:-

1. Extent and boundaries of Eco-sensitive Zone.-(1) The extent of Eco-sensitive Zone ranges from 100 meters
to 1.27 kilometers from the boundary of the Okhla Bird Sanctuary in the district of Gautam Budh Nagar of Uttar Pradesh
and South East District of the National Capital Territory of Delhi.

) The Eco-sensitive Zone is the area up to one hundred meter from the eastern, western and southern boundary
and up to 1.27 kilometers from the northern boundary of the Okhla Bird Sanctuary up to Delhi Noida Direct fly over
across the river bed, situated in Gautam Budh Nagar district of Uttar Pradesh and South East district of National Capital
Territory of Delhi.

3) The map of the Eco-sensitive Zone around Okhla Bird Sanctuary is appended to this notification as Annexure-

4) The coordinates showing prominent points of the outer boundary of Eco-sensitive Zone is appended to this -

notification as Annexure-II.

17
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®)) The list of ten urban areas or villages falling within the Eco-sensitive Zone along with their longitudes and
latitudes at prominent points is appended to this notification as Annexure-II1:

Provided that the Annexure-111 shall be subject to confirmation by the State Governments in the respective
Zonal Master Plans of the Eco-Sensitive Zone.

2 Zonal Master Plan for the Eco-sensitive Zone.- (1)The State Governments shall, for the purpose of effective
management of the Eco-sensitive Zone, prepare Zonal Master Plans with respect to their State, within a period of two
years from the date of publication of this notification in the Official Gazette, to be approved by the competent authority
in the State of Uttar Pradesh or, as the case may be, the National Capital Territory of Delhi, in consultation with the local
people and with the following concerned State Departments, namely:-

(i) Forest, Environment and Wildlife Management;
(ii) Uttar Pradesh or Delhi Police;
(iii) Urban Housing Development;

(iv) ‘Tourism;
) Rural Management and Development;
(vi) Irrigation and Flood Control;

(vii) Public Works Department or Central Public Works Department;

(vii)  Land Revenue;

(ix) Disaster Management; and

x) Uttar Pradesh Pollution Control Board/ Delhi Pollution Control Committee.

) The Zonal Master Plan shall provide for restoration of degraded areas, conservation of existing water bodies,
management of catchment areas, watershed management, ground water management, soil and moisture conservation,
needs of local community and such other aspects of ecology and environment that need attention.

3) The Zonal Master Plan shall demarcate all the existing and proposed urban settlements, village settlements,
types and kinds of forest, agriculture areas, horticultural areas, lakes, other water bodies and entrepreneurial units.

) The Zonal Master Plan shall contain the measures as may be specified by the Central Government or the State
Government, for regulation of activities specified under column (2) of the Table specified in paragraph 4.

%) The Zonal Master Plan so prepared shall be co-terminus with the regional development plan.

(6) The Zonal Master Plan shall be a reference document for the Monitoring Committee referred to in paragraph 5,
for carrying out its functions of monitoring under the provisions of this notification.

3. Measures to be taken by State Government.-The State Governments shall take the following measures for
giving effect to the provisions of this notification, namely:-

(1) Land Use.-Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational
purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial related
development activities: ‘

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on the
recommendation of the Monitoring Committee, and with the prior approval of the State Government, to meet the
residential needs of the local residents, and for the activities listed at item numbers 24 and 27 specified under column
(2) of the table, respectively, in paragraph 4, namely:-

(i) Security Forces Camp; and
(ii) Rainwater harvesting:

Provided further that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of Monitoring Committee, only once in each case and the correction of
said error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

2) Tourism.- The activity relating to tourism within the Eco-sensitive Zone which shall form part of the Zonal
Master Plan shall be as under, namely:-

(1) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in

18
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accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forest and Climate
Change and the Ministry of Tourism and by the National Tiger Conservation Authority, with emphasis on eco-tourism,
eco-education and eco-development and based on carrying capacity study of the Eco-sensitive Zone;

(i) new construction of any kind shall not be allowed within the Eco-sensitive Zone;

(i) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall be permitted by the concerned regulatory authorities based on the actual site spec1f ¢ scruitinisation and
recommendation of the Monitoring Committee.

3) Natural heritage.-All sites of valuable natural heritage in the Eco-sensitive Zone such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc., shall be identified and
be preserved and proper plan be drawn up for their protection and conservation, within six months from the date of
publication of this notification and such plans shall form part of the Zonal Master Plan.

“4) Noise pollution.- The Environment Department or the State Forest Department of Uttar Pradesh or the National
Capital Territory of Delhi shall issue guidelines and regulations for the control of noise pollution in the Eco-sensitive
Zone in accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981(14 of 1981) so as to
declare silence zone or no horn zone within Eco-sensitive Zone.

(5) . Air pollution.- The Environment Department or the State Forest Department of Uttar Pradesh or the National
Capital Territory of Delhi shall issue guidelines and regulations for the control of air pollution in the Eco-sensitive Zone
in accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981).

6) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the-
provisions of the Water (Prevention and Control of Pollution) Act, 1974(6 of 1974).

) Solid wastes. - Disposal of solid wastes shall be as under:-

@) the solid waste disposal in Eco-sensitive Zone shall be carried out as per the provisions of the Municipal Solid
Waste (Management and Handling) Rules, 2000 published by the Government of India in the erstwhile Ministry of
Env1ronment and Forests vide notification number S.0O. 908 (E) dated the 25" September 2000;

(i) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-
biodegradable components;

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;
(iv) the inorganic material shall be disposed of in an environmentally acceptable manner.

&) Bio-medical waste.-The bio-medical waste disposal in the Eco-sensitive’ Zone shall be carried out as per the
provisions of the Bio-Medical Waste (Management and Handling) Rules, 1998 published by the Government of India in
the erstwhile Ministry of Environment, and Forests vide notification number S.0. 630(E), dated the 20" July, 1998.

%) Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner and
specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal Master
Plan is prepared and approved by the competent authority in the State Government Uttar Pradesh or the National Capital
Territory of Delhi, the Monitoring Committee shall monitor compliance of vehicular movement as per the rules and
regulations in force.

(10) Interior and Exterior Lighting-

@) Minimise use of bright interior lights during migration season;
(1) promote dimming of exterior building lights during late night hours;
(iii) promote lesser use of glass in building fagade to minimise the reflection of light during day and night; and

>iv) bright lights should be restrlcted and birds friendly diffused light during night should be promoted during
migratory season of the birds (i.e. 15" October to 15" March).

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.-All activities in the Eco-
sensitive Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986)and be
regulated in the manner specified in the Table below, namely:-
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S.No. Activity Remarks
(1 @ 3)
Prohibited Activities .
1. Commercial ~ Mining,  stone | (a) All new and existing mining (minor and
quarrying and crushing units. major minerals), stone quarrying and crushing
units are prohibited except for the domestic
needs of borna fide local residents
(b) The mining operations shall strictly be in
accordance with the orders of the Hon’ble
Supreme Court dated the 4™ August, 2006 in the
matter of T.N. Godavarman Thirumulpad Vs.
Union of India in W.P.(C) No0.202 of 1995 and
order of the Hon’ble Supreme Court dated 21
April, 2014 in the matter of Goa Foundation Vs.
Union of India in W.P.(C) No.435 of 2012.

2. Setting up of saw mills. No new or expansion of existing saw mills
shall be permitted within the Eco-sensitive
Zone.

8 Setting up of industries causing | Prohibited (except as otherwise provided) as per

water or air or soil or noise | applicable laws.
pollution.

4. Use or production of any | Prohibited (except as otherwise provided) as per

hazardous substances. applicable laws.

5. Commercial  establishment of | No new or expansion of existing commercial

hotels and resorts establishments such as hotels and resorts shall
, be permitted within the Eco-sensitive Zone.

6. Commercial use of firewood Prohibited (except as otherwise provided) as per
applicable laws. .

A Establishment of major thermal | Prohibited (except as otherwise provided) as per

and hydro-electric projects applicable laws. ; ,

8. New wood based industry Prohibited (except as otherwise provided) as per
applicable laws.

9. Construction activities No new construction of any kind shall be
allowed within the eco-sensitive zone except for
the domestic needs of local residents including
the activities listed at item nos. 24 and 28.

10. Use of plastic bags Prohibited (except as otherwise provided) as per
applicable laws.

11. Discharge of untreated effluents | Prohibited (except as otherwise provided) as per

and solid waste in natural water | applicable laws.
bodies or land area. ‘
Regulated Activities

12. Felling of trees (a) There shall be no felling of trees in the forest

or Government or revenue or private lands
without prior permission of the competent
authority in the State Government.
(b) The felling of trees shall be regulated in
accordance with the provisions of the concerned
Central or State Acts and the rules made
thereunder.

13. Drastic Change of agriculture | Regulated under applicable laws.

system
14. Commercial ~ water resources | (a) The extraction of surface water and ground
including ground water harvesting | water shall be allowed only for bona fide
agricultural use and domestic consumption of
the occupier of the land.

20
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(b) The extraction of surface water and ground
water for industrial or commercial use including
the amount that can be extracted, shall require
prior written permission from the concerned
Regulatory Authority.
(c) No sale of surface water or ground water
shall be permitted.

s (d) Steps shall be taken to prevent

contamination or pollution of water from any
source including agriculture.

15. Discharge of treated effluents in
natural water bodies or land area.

Recycling of treated effluent shall be
encouraged and for disposal of sludge or solid

wastes, the existing regulations shall be
followed.
16. Erection of electrical cables and Promote underground cabling
telecommunication towers.
17. Fencing of existing premises of | Regulated under applicable laws.

hotels and lodges

18. Widening and strengthening of
existing roads

Shall be done with proper Environment Impact
Assessment and mitigation measures, as
applicable.

19. Movement of vehicular traffic at
night

Regulated for commercial purpose, under
applicable laws. To declare silence Zone or No
Horn Zone within Eco-sensitive Zone.

20. Introduction of exotic species Regulated under applicable laws and Zonal
Master Plan.
21. Undertaking activities related to | Regulated under applicable laws

tourism like over-flying the
National Park Area by aircraft,
hot-air balloons etc.

22. Protection of hill slopes and river | Regulated under applicable laws
banks

23. Commercial sign board and | Regulated under applicable laws
hoardings

24. Security Forces Camp Regulated under applicable laws -

25. Interior and Exterior Lighting

(a) Minimise use of bright interior lights during
migration season

(b) Promote dimming of exterior building lights
during late night hours.

(c) Promote lesser use of glass in building
facade that reflects minimum light during day
and night.

(d) Bright lights should be restricted and birds
friendly diffused light at night should be
promoted during migratory season of the birds

Promoted Activities

26. Ongoing agriculture and
horticulture practices by local
communities along with dairies,
dairy farming and fisheries

Excessive expansion of some of these activities
should however be regulated as per the Zonal
Master Plan.

27. Rain water harvesting Shall be actively promoted.
28. Vegetative fencing Shall be actively promoted.
29. Organic farming Shall be actively promoted.
30. Adoption of green technology for | Shall be actively promoted.

all activities
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Monitoring Committee - (1) The Central Government hereby constitutes a Monitoring Committee each for the
State of Uttar Pradesh and for the National Capital Territory of Delhi to be called the Monitoring Committee, for effective
monitoring of the Eco-sensitive Zone, as under:-

A. Monitoring Committee for the State of Uttar Pradesh comprising of the following members, namely:-
(1) Principal Secretary (Environment and Forest) - Chairman

(ii) Member Secretary, Central Pollution Control Board - Member

(iii) Member Secretary, Uttar Pradesh Pollution - Member

Control Board

(iv) An expert in the area of ecology and environment - Member
to be nominated by the Government of Uttar Pradesh
for a period of one year

(v) One representative of Non-governmental Organisation - Member
(working in the field of environment including heritage
conservation) to be nominated by the Government of
Uttar Pradesh for a period of one year

(vi) Representative of Housing and Urban Planning - Member

Department Government of Uttar Pradesh

(vii) Represeﬁtative of Revenue Department Government of - Member
Uttar Pradesh

(viii)  Representative of Irrigation Department Government of - Member
Uttar Pradesh

(ix) Concerned District Collector - Member

(x) Concerned Divisional Forest Officer - Member

(xi) Representative of Government of National Capital - Member

Territory of Delhi

(xii) Chief Wildlife Warden - Member-Secretary
B. Monitoring Committee for National Capital Territory of Delhi comprising of the following members,
namely:-
(1) Principal Secretary (Environment and Forest) - Chairman
(i1) Member Secretary, Central Pollution Control - Member
Committee
(iii) Member Secretary, Delhi Pollution Control Committee - Member
(iv) An expert in the area of ecology and environment - Member

to be nominated by the Government of National
Capital Territory of Delhi for a period of one year

) One representative of Non-governmental Organisation - Member
(working in the field of environment including heritage

conservation) to be norninated by the Government of
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National Capital Territory of Delhi for a period of one year
(vi) Representative of Delhi Development Authority - Member
(vii) Representative of Revenue Department, Natjonal - Member

Capital Territory of Delhi

(viii)  Concerned District Collector - Member

(ix) Concerned Divisional Forest Officer - Member

(x) Representative of Government of Uttar Pradesh - Member

(x1) Chief Wildlife Warden - Member Secretary

6. Terms of Reference.-

@) The Monitoring Commi_ttee shall monitor the compliance of the provisions of this notification.

) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile

Ministry of Environment and Forest number S.0. 1533(E), dated the 14 September, 2006, and are falling in
the Eco-sensitive Zone, except the prohibited activities as specified in paragraph 4 thereof, shall be scrutinised
by therMonitoring Committee based on the actual site-specific conditions and referred to the Central
Government in the Ministry of Environment, Forest and Climate Change for prior environmental clearances

under the provisions of the said notification.

3) The activities that are not covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0. 1533(E), dated the 14™ September, 2006 but are
falling in the Eco-sensitive Zone, except the prohibited activities as specified in paragraph 4 thereof, shall be
scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to the

concerned Regulatory Authorities.

4 The Member Secretary of the Monitoring Committee or the concerned Collector or the concerned park in-
charge shall be competent to file complaints under section 19 of the Environment (Protection) Act, 1986 (29 of

1986) against any person who contravenes the provisions of this notification.

®) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives
from Industry Associations or concerned stakeholders to assist in its deliberations depending on the

requirements on issue to issue basis.

/Qé) The Monitoring Committee shall submit the annual action taken report of its activities as on 31* March of
e every year by 30" June of that vear to the Central Government in the Ministry of Environment, Forest and

Climate Change as per pro forma given in Annexure-IV.,

(7)  The Central Government in the Ministry of Environment, Forest and Climate Change may give such directions,

as it deems fit, to the Monitoring Committee for effective discharge of its functjons.

7. The provisions of this notification are subject to the orders, if any, passed, or to be passed, by the Hon’ble

Supreme Court of India or the High Court or National Green Tribunal (NGT).
[No. 25/20/2014-ESZ/RE]

Dr. T. CHANDIN], Scientist ‘G’
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Annexure -1

Map of Eco-sensitive Zone boundary around Okhla Bird Sanctuary, National Capital Region(NCR) together with

its latitudes and longitude of extremes and extent.

Annexure A

Map of Eco-Sensitive Zone boundary together with its fatitudes and longitude of extremes and extent.
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Annexure 11

Coordinates showing prominent points of the outer boundary of Eco-sensitive Zone around Okhla Bird

Sanctuary, Uttar Pradesh and National Capital Territory of Delhi.

[ S.No. | Point | Latitude Longitude
D M S D M - S

1 A 28 34 24 77 18 27
5 B 28 33 51 77 B 50

3 C 28 33 18 77 19 | 13

4 D 28 33 1 77 19 ST

5 E 28 Bz 38 77 18 40

6 F 28 32 48 77 18 31

7 G 28 32 46 77 18 22
l— 8 H 28 32 59 77 18 6

9 I 28 33 26 77 17 45

10 J 28 33 59 77 17 | 34

11 K 28 34 2 77 17 41

12 ’ ‘L 28 34 28 77 17 |- 15

13 M 28 ! 34 32 77 17 17
i 14 N 28 34 35 77 17 16 }
|
‘ 15 e) 28 34 46 77 17 44 1

16 P 28 . 34 38 77 18 7

17 Q 28 34 21 77 18 21
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Annexure 111

List of Urban Area / Villages falling within the proposed Eco-sensitive Zone of Okhla Bird Sanctuary, Uttar

Pradesh and National Capital Territory of Delhi.

S. No. | States Name of Urban Area/ Point Latitude Longitude | Tehsil District
Village
D M |S |[D M|S

1. U.P.  |Sector-95, NOIDA B |28 |33 |51 |77 |18 |50 {Dadri Gautam Budh Nagar
2. U.P. |Chhalera Orangabad C |28 |33 |18 |77 |19 (13 |Dadri Gautam Budh Nagar
3 U.P.  [Nayabans P |28 |34 |38 |77 |18 |7 |Dadri Gautam Budh Nagar
4. Delhi |Shaheen Bagh G |28 |32 |46 |77 |18 |22 |Mehrauli |South East Delhi

5. Delhi |[Jasola H |28 |32 |59 |77 |18 |6 |Mehrauli |South East Delhi

6. Delhi | Abul Fazal Enclave 1 28 |33 |26 |77 |17 |45 |Mehrauli |South East Delhi

7 |Delhi |Okhla A J 28 33 |59 |77 |17 |34 |Mehrauli |South East Delhi

8. Delhi {Canal Colony, U.P. Irrigation I-A° |28 |33 |54 |77 |17 |35 |Mehrauli [South East Delhi

Deptt.
9. Delhi |Joga Bai " K |28 |34 |2 |77 |17 |41 |Mehrauli |South East Delhi
10. Delhi |Khizrabad L |28 |34 |28 |77 |17 |15 |Mehrauli |South East Delhi

Annexure IV

Proforma of Action Taken Report: - Monitoring Committee.-

1
2.
3i
4

Number and date of Meetings. :

Minutes of the meetings: Mention main noteworthy points. Attach Minutes of the meeting as separate Annexure.
Status of preparation of Zonal Master Plan including Tourism Master Plan.

Summary of cases dealt for rectification of error apparent on face of land record.

Details may be attached as Annexure.

Summary of cases scrutinized for activities covered under EIA Notifications, 2006 .
Details may be attached as separate Annexure.

Summary of cases scrutinized for activities not covered under EIA Notification, 2006.
Details may be attached as separate Annexure.

Summary of complaints lodged under Section 19 of Enviroffment (Protection) Act, 1986.
Any other matter of importance.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
' and Published by the Controller of Publications, Delhi-110054.
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Management Plan for Okhla Bird Sanctuary (2022-23 to 2031 -32)

routes. Adjacent land use 250 - 300 m from the wetland affects plant diversity. The

"g Infrastructural development in the zone of influence of the OBS, coupled with
increased pollutant load in the Yamuna River will have a range of potentially significant
imbact on this wetland and its species composition.Infrastructure developments such as,
railways, roads, airports, mines, buildings, wind- turbines, power lines and pipe lines are a
major source of ecosystem damage and habitat loss, which can have a variety of impacts on
waterbirds. Such impacts may also be exacerbated by the tendency for some waterbirds to
congregate in large numbers, such as at migration and wintering sites. Furthermore, some
migratory species rely on a network of a few specific sites along a flyway over.their annual
cycle. In view of above discussion this Chapter describes the problems e;nd issues of OBS

whicl 1y put it in the risk.
5.4.1 Inadequate co-ordination between inter & intra state departments

OBS is an inter-state protected area that falls in the ‘states of Delhi and Uttar Pradesh. As a
result, different interstate issues, like, inadequate coordination between the interstate
departinents are there which negatively affect the management of the Sanctuary. In the
present scenario, the area declared as Sanctuary is under the control of Forest Department
(U.P.). The part of the Sanctuary that falls in the U.P. side is well managed compared to the

part in the Delhi side. Consequently, the Delhi part of the Sanctuary faces severe biotic

pressures.

The land ownership of the Sanctuary is with the U.P. Irrigation Department. Water level
maintenance and construction of any permanent structure within the Sanctuary is undérthe
control of Irrigation Department. The primary aim. of the barrage is water storage and
abstraction and flood control. Water level in the Barrage is maintained according to the
agricultural and other requirements. The ecological aspect of the wetland is being ignored
in the process and hence is affecting the flora and fauna of the Sanctuary. The ownership of
roads also falls with the Irrigation Department. As a result, maintenance of the roads gets

delayed because the irrigation department cannot obtain necessary permissions to carry out

60 |
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Management Plan for Okhta Bird Sanctuary (2022-23 to 2031-32)

road work. Similar situation arises during maintenance of barrage and creating control room

for the barrage:

Absence of a unified coordination body, which can bring all the concerned departments on
asingle platform, is one of the root causes be\hind such coordination gap. Lack of awareness
among stakeholders and policy makers on the biological values of OBS is also a reason, which
hinders communication among them. Thus, roles and responsibilities of the concerned

authorities in protecting this unique habitat are still ambiguous.

5.4.2 Land Tenure and Ownership Issues
The construction of Okhla Barrage and resulting lake, inundated lands of some people, who

were supposed to be given the compensation, but over the years the ownership and the
compensation issues could not be resolved (although the irrigation department claims to
have paid compensation, some people dispute it). Subsequently, some conflict over the right
on the land msnde the Sanctuary persists. Thei issue strongly came out during the stakeholder
meeting as well. A meeting was held between the local villagers and the forest departmer}t.
.4.3 Development activities in surrounding areas

Due to its location amidst a large metropolitan city, OBS faces various anthropogenic
pressures from the surrounding human habitation. As per the Environment (Protection) Act
1986 Eco-sensitive zones can be declared around wildlife sanctuaries. In case of OBS,
surrounding areas, except areas next to, the northern and southern boundaries of the
Sanctuary, are highly urbanized and development activities are imperative. This sometime

leads to conflict of interest and litigation.

L modification and degradation
Like other protected areas OBS is facing- serious threats from habitat modification and

degradauon In spite of its small area, OBS is known to have mosaic of interesting habitats.
Such diverse habitats are one of the main reasons behind the rich avifauna of the Sanctuary.

Hence, any change in the habitats directly affects the biodiversity of the Sanctuary.

61|




Table 10.5 Budg

yet provisions for approach road Zinevitable words (In lakh rupees)

R

VIRE

= .
| No. _ﬁmg.oﬁéowx Unit cost| Year | ‘ Year Il | Yearlll | Year IV Year V ,\m_mﬁ<___ Year VI | Year Vil | Year IX Vear X Aonm_;
) , . s SO A
Maintaining of _ _ = m
1 LS 30.0 0 0.0 5.0 0 0.0 5.0 0 0.0 10.0 50.0 |
approach road _
Build a separate | | e
t -2 | corridor tovisit LS 25.0 0 1.0 0.0 1 0.0 1.0 0 1.0 0.0 20.0
the crematorium
<t : )
Q
N
l ) .
[a s
Ll
R -
) . X
P .
L
Z
=z
<

138 | Page

(3 scanned with OKEN Scanner



N9,
SRR s
.3 TS IRt QU T e
mﬂéﬁc‘cﬂ—zs
vtﬁmaaasmm PR =gy
wHie R9'76 /éomm/aawﬁr/ famia: 09, 0¢. 202.3
ﬁwwﬁmmmaﬁ%@wﬁmma%mm
= e m ‘‘‘‘‘ g e SR s B o e

mﬁmésmﬁmm%%mm%mmm%
Wﬁﬁm$mﬁmﬁmw$ﬁmﬁwwmww
Mmmmﬁﬁatlaﬂaﬁ#wwmﬁﬁﬁrﬁwﬁ% T WG
TRIAT W AR Savaw R, R faver Premar &

WARM=1=
D TED AN | g aEE | a9 D) aRR I @
A s, (Reo¥io) (@) :
1. | <t qoead a9 o T T P WG Ug
i ; FUERAST B |

280 700 | T @ WER UG 68D

I BT P
. wmm#mm%mg

o : ﬁrmaﬂnmaﬂ%tﬁaﬁﬁmﬁﬂaﬂ#m
a‘aﬂﬁ%ﬁaﬁa'ﬂm mm#mwmmmwm

g M STl T SifE @t @ g fea o @ a5 A Y &
Wwﬂmwﬁwm.m‘f}m%w
el



206

ANNEXURE R4
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